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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 7481 of 2026

Abhay Rg Singh

..... Petitioner(s)
Versus
State Of U.P. And 3 Others
..... Respondent(s)
Counsel for Petitioner(s) : Sushil Kumar Pandey
Counsel for Respondent(s) . Azad Rai, C.S.C.

Court No. -6

HON'BLE PRAKASH PADIA, J.

1. The petitioner has preferred the present petition with the following
prayer:-

(i) Issue, a writ, order or direction in the nature of mandamus
commanding and directing the respondents not to restrain the
petitioner for making construction of the house situated over
Arazi no. 470 Situated Sudanipur Kalan, Tehsil Phoolpur,
District Allahabad/Prayagraj and also further may be please
to direct the respondent authority to get the demarcation of the
Arazi no. 470 and Arazi no. 471 situated in Sudanipur Kalan,
Tehsil Phoolpur, District Allahabad/ Prayagraj.

2. After going through the aforesaid prayer and record, the Court is of the
opinion that the relief sought by the petitioner in the present petition is
only to be granted by the Civil/Revenue Court.

3. Inthisview of the matter, the present petition is dismissed.

(Prakash Padia,J.)
February 24, 2026

saglain

SYED MOHAMMAD SAQLAIN HAIDER
High Court of Judicature at Allahabad
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